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IN THE.EENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR, -

p ‘ #  Date of Order: 17.12.93.

Ghisa Lal .
; sesApplicant.
ﬂ ~ Versus, ‘

, Union of India & Grs. «« «Respondents,
II- . .
) | : ’
MreJeKe Kaushrkn Counsel for applicant.
Mre S.S. Hasan- Counsel for tespondents,.
h .
\ |
CORAM ¢ m

4

. Hon' ble Nr. Justice D.L. ﬂahta-U:ca Chairman.,
Hon' ble Mr. B.B. Mahajan- Admn, Nember.

i |
. PER HON'BLE MR, B.B.MAHAJAN :

Ghisa Lal has filed cibil suit in the

 Court of Nunéif North Kota, praying that the
seniorzty list dated 31.3.83 and promotion
orders dated 8 185 may bs quashed and declared
null and void and he should be promotad as

|
Junior Shap Suparintandont from the dats his

-”“\ ‘
juniors ueraApromotcd. We have heard the
learned counsel for the partzas. The lsarned
i
counssal for the applicent does not press the

relief in regard to san;nrlty list dated 31. 3.83.
Se far as thé‘promotion order dated 8.1.85 is
concerned (A%naxure.Rl11) the contention of .'
the applicant was that the person junior to

him as S.C. have been promotod but he had not

7 bean pramote?. He had been £nformed vide
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‘ar his record

in the confids

to his represa

agalnst thesa

“accurdance wit

letter dated 22;7.85 (Anhexure.R/fsf in reply

ntatzon that the prometians
p-gradedﬂpost_uera made in

th modified selection procedure -

on the basis pf the confidential reports. He

was not found
been recesived

for the applic

suitable for the post on the basis

énd_ﬁo representation had also

‘Prom him against adverse remerks

ntipl report. The learnsd counsel

ant has sﬁated.that even if he was

not found suitablé he shpuid hava been sllowed

promotion on trial basis for 6 months,., in

accordance with the Railwéy_aoégd'instrhctions.

A perusal of theiimpdgnnd order dated 8.1.85

(Annexurs.R/11

). shous that four persons belong -

to S.Cs ﬁad been promoted o9t of 25. In the

suit it had been mentioﬁadlin~para 3 of the.

‘plaint that,tﬁmra were 32 vacancies out of which

" 5 pasts were reservad for S.Cs, and only 4

persons fram S Cs waro promatad. ‘Learned ceunsal

for the rospundents haa submitted that vidn

only 25 ppsts

.impugnad ordsr dated 8.1.85 (Annoxurn.R/11)

had baen Pilled and the ahara'

of tha S.Cs according to the roster came to

only 4 and 4| persons from S, Cs had been appoxnted.

" The Réiiuay Board'sllnstructiena referred to

by the learned counsel for ths applicant apply

peede




ﬂ" only uhan*adeq&
tofS,Cs;are'nﬁ

- N
reserved for t

I

ate number of persons belonging
t available to Pill up the pasté"

hose catégérises. 3

In thpsg circumstances there is no forcs

‘iﬁ fhis.T.A. %ad the-same:is-acpafdingly‘dismissad;

parties to bear their oun costs. -
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- Vice Chairman..




